CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR
"~ BENCH JABALPUR

Original Application No. 695 of 2005

Jabalpur, this the 5™ day of April, 2006

Hon’ble Shri Jusﬁ;:e M.A. Khan, Vice Chairman (7)
Hon'ble Dr. G.C. $rivas£ava, Vice Chairmank A)

D M. Panvalkar,

S/o. Late Shri M.D. Panvalkar,
Aged about 40 years,

Inspector, Income Tax, O/o.
Commussioner of Income Tax-1i,

Ayakar Bhavan,
Oppomte While C}ﬁumh Indore (MP). Applicant

(By Advocate — Shri Manoj Sharma)

Versus

1. Union of India, through
Secretary, Ministry of Finance,
Department of Revenue,

North Block, New Delhu.

2. The Chief Commussioner of Income Tax,

%\Q\LQK_M

(CCA), Ayakar Bhavan,
Hoshangabad Road, Bhopal (M.P.).

\
3. ShnR.G. ‘anna, Income Tax
Officer {Gr.B), C/o. Chief Commissioner

of Income Tax, (CCA), Hoshangabad Road,
Bhopal. | . Respondents

(By Advocate — Shri S.A. Dharmadhikari)
O RDE R(Oral)

By Justice MLA. K}lan, Vice Chairman

The applicant has filed the present OA for quashing the order
dated 15" July, 2005 (Annexure A-1), which relates to supersession of
the applicant by respondent No. 3 who was promoted to the post of

Income Tax Oﬂicelg'r Group-B by order dated 15" July, 2005,
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2. Today it is sub_imitted aaI the bar by the learned counsel for the
applicant that during the pendency of this OA, the respondents have
promoted the applicant to the post of Income Tax Officer Group-B
with effect from 15.7.2005 1.e. from the date the respondent No. 3 was
promoted. He thereft;are, fairly submitted that the grievance of the
applicant to that extent does not survive but the respondents have yet
to amend the seniority list and place the applicant at the appropriate

position above his junior Shri R.G. Sharma.

3. In the present case the applicant has not claimed any relief
about amendment of any seniority list. He had been promoted‘to the
post of Income Tax (if)fﬁcer Group-B with effect from 15% July, 2005,
but has not been shown mn the seniority list of the cadre of Income Tax
Officer Group-B at the appropriate place in view of his retrospective
position to the post with effect from 15% July, 2005, vis-a-vis to the
junior Shri R.G. Sharma, respondent No 3. The fixation of the
seniority of the appl%cant 1s a natural consequence of the applicant’s
promotion to the cadre of Income Tax Officer Group-B which we

think would be done m due course.

4. Accordingly, there nothing survives in the present OA. In view
of the above, the OA, stands disposed of. No cost.
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